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Will the Minister of LABOUR AND
REHABILITATION bz pleased to state :

(a) whether it is a fact that Govero-
ment have taken a decision on the re€om-
mgndations of the Central Advisory Con-
tract Lybgur Board wer abolish the c@atract
labour system in coal mines; and

(b) if s0, the details thergof and if
not, yhe reaspns therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR) : (a)
and (b) The Central Government, on the
recommendation of the Central Advisory
Contract Labour Board, have so far pro-
hibited employment of contract labour in
the following opcrations/process/jobs in

the (wpal MAlines vide Government of
India Notification Mo  S.0. 488 daied
1.2.1975 :—

(i) Raising or raising-cum-selling of
coal:

(11) Coul loading and unloading;

(11i) Over burden removal and earth-
cutting.

(iv) Soft coke manufacturing; and

(v) Driving of stone drifts and mis-
cellaneous stonc cutting under-
ground.

Non-Impigmentation of Recommendations of
Third National Coal Wage Agreement

1332. SHRI AMAR ROYPRADHAN :
Will the Minister of ENERGY be pleased
to state :

(ay whether it is a fact that the recom-
mendations.of the: Third National Coal
Wage Agrecment rclating lo drinking water
fagiities, construcgtion of housing, medical
and egducational’ facilities,. the pensian
scheme and the « (.1y provisions had
remained by and, large unimplemented;
and

- Ab) }i.f._!n.l. the defails in this regard
and the reasons therefor ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) and (b) The Third National
Coal Wage Agreement provides for pro-
viding ol various amenities like housing,
water supply, medical and educational to
coal ming workers over a timeg frgme
period of 4 years i.e. during 1983 to 1987.
The Agreement was signed in  Naovember,
*83. In pursuance of the agreement vgrious
schemes are being implemented to achigve
these nbjectives.

There is no provision 1in NCWA-III
for pension to employees. There are, how-
ever, other provisions providing for retire-
ments benetits, modalities for whigh are
yet to be worked out by the JBCCI.

In regard to safety, both statutory und
other administrative measures are  bging
implemented 1o improve safety standardg
in coal nunes. These measurcs are regu-
larly monitored by ClL as well as Govern-
ment  through CH.  Safety Board and
Standing Committee on  Safcety in coal
mines respectively.

Self-sufTicieney in Oil

1333. SHRI AMAR ROYPRADHAN ;
Will the Mimister of ENERGY be pleaged
to state :

(a) whether it s a fagt  that Govern-
ment have uachieved self-sufliciency in oil gs
targeted in the Sixth Five Yegar Plan;
and

(b) il so, the details in this regard and
if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
(ARGl SHANKAR MISHRA) : (a) and
ib) The target for production of crude oil
during the Sixth Plan pezriod is 93.4 million
tonnes against which 133.4 million tonnes
production i expected to be achieved. On
the basis of the anticipated produgtion and
projected demand for 1984-85 about &7
percent  self-sufficiency in crude oil 1is
expected to be achieved.





